
Misc. Crl. (Bail) case No. 80/2023 

       Sanjib Das Vs State of Assam 

15-02-2023  

Petitioner filed hajira. 

Today was fixed for C/D and injury report. 

C/D received. Seen. 

Brief fact of the case as stated in the FIR is that 

on 12-02-2022 accused Sanjib Das has quarreled 

with the informant Sandhya Rani Das and caused 

severe injury on her head by assaulting her with a 

stick and took attempt to kill the informant by 

pushing her into a well. At that time, the husband of 

the informant came and restrained the accused 

Sanjib Das, for which the accused Smti. Lipi Das has 

also joined the accused Sanjib Das. Then the younger 

daughter-in-law of the informant namely Smti 

Joymoti Das has restrained the accused Sanjib Das 

and Lipi Das, for which the accused Sanjib has 

assaulted the husband of the informant and younger 

daughter of the informant with a stick. As a result, 

the husband of the informant Indrajit Das and 

daughter-in-law of the informant Joymoti Das 

sustained injury and Indrajit Das took treatment at 

TMCH. Apart from that the accused Sanjib Das also 

threatened the informant. Due to assault by the 

accused, the informant also took treatment at TMCH.   
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Perused the C/D and the C.R. Heard ld. APP 

and ld. counsel for the petitioner. 

  On perusal of the C/D, it appears that already 

the material witnesses are examined. Injury reports 

were collected. Investigation of the case has been 

almost completed, but the accused are yet to be 

arrested. This case was registered on 14-02-2022. 

Thus, already one year has passed from the date of 

it’s registration. During this period of one year, the 

accused have not seems to be interfered with the 

investigation. As such, it appears that granting pre-

arrest bail to the accused persons will facilitate the 

investigation process, instead of hampering the 

same. From the injury reports of all the 3 victims, it 

is seen that the nature of injury is simple. Thus, this 

is not a case of section 326 of IPC. 

Also seen the affidavit filed by the informant 

Smti. Sandhya Rani Das by stating that the FIR was 

filed due to misunderstanding only and the dispute 

among them is amicably settled. 

Here the accused Smti Lipi Das is a woman. 

Considering the aforesaid facts that the material part 

of the investigation has been completed, it appears 

that custodial detention of  the accused persons are 

not required for the purpose of the  
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investigation. In fact granting pre-arrest bail to the 

accused persons with a direction to appear them before 

the I.O will facilitate the investigation.    Hence the 

petition u/s 438 of Cr.P.C is allowed. The 

accused/petitioners Sri Sanjib Das and Smti. Lipi Das are 

granted pre-arrest bail. In the event of arrest of the 

petitioners Sri Sanjib Das and Smti. Lipi Das, in 

connection  to  Dhekiajuli  PS case No.71/2022, they will 

be released on furnishing bail bond of Rs. 20,000/- each 

with a local surety of like amount, to the satisfaction of 

the arresting authority; subject to the conditions that: 

a) The accused shall make them available before 

the I/O within 10 days from today and shall co-

operate with the investigation; 

b) The accused shall not hamper and tamper with 

the investigation and the evidences; 

c) The accused shall not, directly or indirectly, 

make any inducement, threat or promise to any 

person acquainted with the facts of the case so 

as to dissuade him from disclosing such facts to 

the court or to any police officer.  

d) The accused shall not abscond. 

Send back the C/D along with a copy of this order. 

      Misc. (Crl) case is disposed of accordingly. 

 


